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B.C. Sarma, AM

The grievance raised in this appiication is about the -
non-exfension of the benefit of the judgment dated\‘24.1.94 passed |
in OA No.314 of 1991 bk this Tribunal of Cuttack ',Bgﬁoh"
(Kashinath Saha v. Union of .India & Ors.) and the judgment dated.

- 14.1.97 passed in OA 245 of 1996 ( Rama Prasad Pal v. Union of India
& Ors.) b? this Bench inspite of the fact thatv the applicant- iéi
similarly circumstanced as the applicants in those éases.

2. AWhen the admission heaiing of the matter was taken up
today Mr. Ghosh, learned counsel for the applicant invi?ed our atten

-tion to the judgment dated 14.1.97 passed by this Bench and the
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‘direction contained in para 8 of that judgment. He has also mentioned
that the representation filed by the applicant on 25.3.97, as set
out in Annexure/A to the application is still’ pending. Mr., Ghosh,
: judgments '

therefore, prays that in terms of the aforesaid /a direqtion be given
on the respondents‘to dispose of the.representatiOn, sincé a similar
benefit be given to the instant applicant as he 1is equally
circumstanced, Mrs., K. Banerjee, learned counsel for the respondents
submits that she has no instruction in the matter. But on a perusal
of the copy of the application by her it appears that the represénta—
tion is still pending.

3. In view of the above the application -is disposed of
at the stage of admission itself with a direction tﬁat within a period
of three months from the date of communication of this order)~the
-respondents shall consider the representation filed by the applicant
on 25,3.97 keeping in viewi the judgment delivered by the Cuttack
“Bench and Calcutta Bench of this Tribunal and pass appropriate orders
thereon., If és a result of consideration the applicant Es fpund
entitled. to the benefit given to other appiicantsjallﬂéonsequentiél“'

benefits shall be given to him as per rules. No order is passed as

regards costs.
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